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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A. 327/94. 	 Ot. of Decisinn 	17-10-94. 

K.V. Janakiraman 

Vs 

Union of India, rep, by 
the Secretary, Ministry of 
Communications, 
Department of Posts, 
Bak Shaven, 
New Delhi—hO 001. 

Director General (Posts) 
Dak Ohavan, 
New Delhi - 110 001. 

Chief Postmaster General, 
Andhra Pradesh Circle, 
Hyderab ad-500 001. 

.. Applicant. 

Respondents. 

Counsel For the Applicant 
	

Mr. T. Jayanb 

Counsel For the Respondents 
	

Mr. V.Dhimanna,Addl.CGSC. 

CUR AM:, 

THE HON'BLE SHRI JUSTICE U.NEELADRI NAD 	VICE CHAIRMAN 

THE.HON'BLE SHRI R. RANGARAJAN 
	

MEMBER (ADMN.) 
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Copy to:- 

Ulhe Secretary, Ministry of Comrrunications,Departnterlt 
of 'Posts:, Union of India, flak I3havan,New DeThi-ilO 001. 

Director General(Posts),Dak Bhavan,New Delhi-hO 001. 

7 	 3. Chief Postmaster General,Andhra Pradesh Circle, 
Hyderabad-500 001. 

One copy to Mr.T.JayantSvoCate,CAT,HYderabad. 

One copy to 14r.V.Bhimann,2ddl.a3SC,CAT.HYderabad. 

One copy to Library, CAa',Hyderabad. 

One spare. 
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CA327/94 

I AS PER HON'BLE JUSTICE S9RI V. NEELADRI RAO, 
VICE-CHAIRMAN I 

ORDER 

This OA was filed prayingfot direction 

to the RêsondefltS to promote the applicant 

to the cadre of JTS. Indian postal Service 

Gr. A from the date on which Shri Raja Rao, 

his immediate junior was promoted withall 

service and monetary benefits. This CA was 

filed on 24-1-94 while he retired from ser- 

vice-on 31-7-88. 

2. 	It is stated for the Respondents that 

the applicant died on 6-5-94. The learned 

counsel for the applicants stated that the 

legal heirs of the applicant have not approac 

him. 

3. 	I_the_result.the CA abates as per 

Rule 18 (2) of the Central Administrative 

Tribunal procedure Rules, 1987./ 

(R. RANGARAJAN) 	 (V. NEELADRI RAO) 
Member (Admn.) 	 vice-Chairman 

Dated 17-10-94 

I Open court dictation. 
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Dy. Registrar(JUdl) 
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